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3mA/ORDER

Per Bench(Oral):

These assessee’s six appeals for assessment years 2011-12 to 2016-17 arise
against the Director of Income-tax (Intelligence & Criminal Investigation), Patna’s
orders all dated 20.11.2017, involving proceedings u/s 271FA of the Income Tax Act,
1961 (in short ‘the Act’); respectively.

Heard both the parties. Case files perused.

2. The assessee’s identical sole substantive grievance raised in all these six cases
seeks to reverse the DIT’s action imposing section 271FA penalty of Rs.22,000/- each
in former four and 1,10,000/- each in the latter two assessment years; respectively, for
the sole reason that it had failed to report the corresponding banking transactions
within the prescribed time period. The assessee’s sole plea is that it is a cooperative

bank having rural branches throughout the district of Dhanbad wherein it does not
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have computer facilities for all transactions. We find merit in assessee’s explanation
since it is a cooperative bank not equipped with modern tally purchases. Be that as it
may, we make it clear that the assessee is already regulated by all the rules and
regulations applicable for a cooperative bank and it did not stand to gain by delaying
any information to the authorities. This tribunal’s coordinate bench’s decision in
Durgapur Steel Peoples’ Cooperative Bank Ltd. vs. Director of Income Tax [2016] 74
taxmann.com 97 (Kolkata-Trib.) also holds the same view only. We follow the same

mutatis mutandis and direct the DIT to delete the impugned penalty.
3. These assessee’s six appeals are allowed.

Order pronounced in open court on 14/07/2020.
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